THE INSTIT UTES OF TECHNOLOGY (AMENDMENT)
ACT 1994 -

No. 35 or 1994

[25th May, 1994]

An Act further toi mend the Instltutes of Technology Act 1961

BE it enacted by Parhament in the’ Forty-ﬁfth Year of the Repubhc

of India 2s follows:—

L (1), This Act may be called the. Instltutes of ’I‘echnology (Amend—
ment) Act 1994 :

(2) It shall come into- force on such date! as’ the Central Govern-
ment may, by notification in the Official Gazette, appoint. :

59 of 1961, 2. In section 2 of the Institutes of Technology Act, 1961 (hereinafter
' referred to as the pnnmpalf Act) after the words “the College of Engineer-
ing and Technology, Delhi,”, the words “the Indian Institute of Techno-
logy, Guwahati, Assam” shall be inserted. :

3. In section 3 of the princip-al Act,—

(i) in clause {¢), after suMlause (ia}, the following sub-clause
shall be inserted, namely:—

“(ib) in relation to the society known as the Indian Institute
of Technology, Guwahati, Assam, the Indian Institute of Techno-
logy, Guwahati;”;

(i) in clause (j), after sub-clause (ia), the following sub-clause
shall be inserted, namely:—

“(ib) the Indian Institute of Technology, Guwahati, Assam;”.

4, In section 4 of the principal Act, after sub-section (14), the
following sub-section shall be inserted, namely:—

“{IB). The Indian Institute of Technology, Guwahati, Assam
shall, on such incorporation, be called the Indian Institute et
Technology, Guwahati.”, ' '

3, 1.9.1994 : vide Notification No. G.S.R. 664 (E) dated 1.9.1994.
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5. In section 5 of the principal Act, the following E:cplanatzon shall
be inserted at the end, namely:—

/  “Bxplanation—The reference in this section to the commence-
~ment of this Aet shall be construed in relation to the Indign Insti-
tute of Technology, Guwahati as’ the reference to the date on which
the provisions of the Institutes of Technology (Amendment) Act,
1994 come into force.”.

6. In section 38 of the principal Act, after clause (c), the following
shall be added, namely:— - )

“{d) until the first Statutes and the Ordinances in relation te

" the Indian Institute of Technology, Guwahati are made under this
- Act, the Statutes and Ordinances of the Indian Institute of Techno-
logy, Kharagpur as in force immediately before the commencement
-of ‘the Institutes of Technology (Amendment) Act, 1994 shall apply
to the Indian Institute of Technology, Guwahati with the necessary

modification and adaptations in so 'far 4§ they are hot. 1ncons1stentt

.. with the provisiong of this Act,

- Explanttion. —The reference in clause (&) of this Sectmn to the
commencement of this Act shall be - construed. in telation to the
Indian Institute of Technology, Guwahati as the reference to the

date on which the provisions of the Institutes of TeChnoiogy'

(Amendment) Act, 1994 come  into ¥force.”,



